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CcMrTRAL AiDfliNiaTRATIUE TRiBUrMAL
PRINCIPAL bench, NEU DELHI.

RA 2b2f9A and m 1974/94 in
0.A.No,201/89

New Delhi, This the 1 Day of August 1994

Hon'ble Shci C 3 R oy ^ P1ember(3)

Hon'ble Shri P.T.Thiruvenqadam, Plefnber(A)

1
j 1. Shr i Ram Nivwas Cats
i 2, Shri C.B, Thapliyal
' 3, Shri Ashutosh Aggarual

' j 4, Shri Pratap Singh
i 5. Shri K. 3, Singh

'j
1 6. Shri _C.D, Thomas
i

7 = Shri K K Sharma
1 8. Shri S.K Sharma

9. Shri H C. Guglani
10. • Shri yishuaj it

•i 11. Shri P,S. Gusain

iX

All Section Officers .
C/O P.B, Section -.f
Ministry of External A.rrairs,
Neu Delhi

Us

1, MS Rao & Dthers ''
Section Officers C/D PB Section

Ministry of External Affairs
Meu Delhi,

2, ' Union of IndiS' Through Foreign Secretary
M.E.A. New Delhi,

3, Ministry, of Finance
Deppt. cf Economic Affairs
Ministry of Finance, New Delhi • ;

By Circulation ORDER

Bon'ble Shri P.^.Thiruvenqadam, Member(A,):

1, MA 1974/94 in this Reuiew Application for

joining together is allowed,

2. This Review Application has been filed by

11 section officers in P B Section cf Ministry of

External Affairs and as a third party Ra.

The prayer in this RA is as under:

"In uiew of^ the submissions made aboue the

applicants pray that the judgement may kindly
i

be reviewed and Respondent No. I specifically

directed that r^egular pronotions to SCs grade

may be only on the basis of 1987 seniority list
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of Assistants, Anomaly on account of urongful

implementation of Tandon II judgemsnt should be •
''*v'

remoued ensuring that benefit pf seniority as

a result of supernumerary service prior to

the date of regular pranotion does not accrue

to the applicants in ft S Rao's case and other

similarly placed persons. A. specific direction

to Union of India would safeguard the applicants

of th;,3 Reviy petition from possible damasS'

on accounts c.f wrongful implemBntation of the

Judgement in the OA WG.2r;l/B9 ao!d stop all
\

• future casas. This would s0rvs ends of

justice,"

The abovs prayer haa co be read in tne context of

the operative portion in the order passed by this

Bench on 3,6j94 in this DA, The operative portion

reads as under;

"In view of the above it would be fit and

proper to direct the respondents to recheck

the dates of regular promotion as Section

i^fficers of the applicants vis a vis the
S I , ^

other promoteei: Assistants and it has to be

ensured that Play 1987 seniority list of

Assistants is correctly followed. It is

needless to add that while doing this the

guidelines given in the second easel of

Tandon vide order dated 12,2.1988 have to be,

scruplcusly followed. Respondents are allowed

a "4 months, from the date of receipt of this

order for implementing the above direction."

3. Thus the first portion of the prayer in this

RA namely that regular, promotions to Section .officers

gfade may be made only on the basis of 1987 list of

Assistants is already incorporatbed in the order passed,
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Tne second portion of the prayer in- the RA is based

on the assumption that there would be wrongful

implementation of Tendon II judgement and to ensure

against such wrongful implementation certain guidelines

have to be given. We feel that such a prayer is not

relev/ant to the main DA, The operative portion of

the order referred above mentions that the guidelines

given in the case of Tandon II vide order dated 12.2,88

have to be scruplously folloued. We cannot assume

wrongful implementation and issue further guidelines

as prayed for. •
^

4. Ue had already noted that the p-erxi
of

Section ijfficers are filled by different modes and cne

such mode is filling, up by promotions fron Assistants.

Ue had also noted that among the three modes of filling

up of posts of Section Of ficers^ issues regarding

seniority of direct recruits and those promoted from

Ltd Departmental Examinations is not under discussion

in this Oft., The limited issue, under consideration

^ in that DA uas about the datas .of "pr omotion as

Section Officers from amongst the Assistants against

the promotion quota to be filled on seniority basis.

The applicants in th^ Oft are directf.recurit Assistants

and their grievances uas with regards to those who

had been promoted as Assistants from lower levels,

Ue had also noted that amongst the assistants the

birth mark of some having joined as direct assistants

and others having been promoted as assistants is not

relevant once a composite assistants lists is prepared

and is taken into consideration for further promotion

as Section Officers,

5, Under the circumstances, the RA is dismissed as

devoid of merits. No costs.

i' 'y j'hj -) S
(P.T.THIRLIVEIMGADAri) (C.D.RCY^

Plember(A) Member (3)
LCP


